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2. 04;01-07

Heard Mr. Tsewang Naragyal, learned
Counsel for the Petitioner and also the
learned Advocate General assisted by Mr.
Karma Thinlay, learned Govt Advocate for
the State-Respondents. The Peltitioner is
also present today before this Court.

Upon hearing Mr. Tsewang Namgyal,
learned Counsel for the Petitioner at some
length, he in his usual frankr ess submitted
that the Petitioner desires to ?Nithdraw this
Writ Petition. According to him, he made
this statement after getting full instructions
from his client, Mr. Lgkpa Sherpa.

However, Mr. Namgyal raade a prayer
for allowing the Petitioner to approach the

appropriate authority in the matter once

again. In view of the above position, the Writ
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Petition is closed on withdrawal with liberty
to the Petitioner to approach tne appropriate

authority if any, if so advised. No cost.
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